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REPORT SUBMITTED BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL. SOUTHERN ZONE, CHENNAI IN THE MATTER OF ORIGINAL
APPLICATION NO. 89 OF 2021 (S7), THIRU.K.M.MUTHUSAMY GOUNDER
VS THE MINISTRY OF ENVIRONMENT FOREST AND CLIMATE CHANGE
AND 5 OTHERS, AS PER ORDER DATED 23" AUGUST., 2021.

In the matter of Original application No. 89 of 2021, Thiru.K.M.Muthusamy Vs
The Ministry Of Environment Forest And Climate Change and 5 Others the Hon’ble
NGT (SZ) has passed an order dated 25.03.2021 to constitute a committee comprising of
the following members namely (1)District Collector, Tiruppur District, (2) A Senior
officer from the Hindu Religious and Charitable Endowment Department (HR&CE) of
that area as deputed by its commissioner, Hindu Religious and Charitable Endowment
Department (HR&CE) Chennai (3) The Divisional Forest Officer (DFO), Tiruppur Forest
Division & (4) A Senior officer from the Tamil Nadu Pollution Control Board (TNPCB)
as deputed by its Chairman to inspect the area in question and submit factual as well as

action taken report if there is any violation found.

In this r.egard the Member Secretary Tamil Nadu Pollution Control Board Chennai
vide Letter No.TNPCB/LAW/LA-III/NGT/008735/2021Dated.21.04.2021 has nominated
District Environmental Engineer, Tamil Nadu Pollution Control Board, Tiruppur North as

Member of Joint Committee from the Tamil Nadu Pollution Control Board

The Committee has carried out the field inspection to the area which is a subject
matter in O.A. No 89 of 2021 on 03.08. 2021 and subsequently inspected site on
09.08.2021. The report regarding Environmental damage caused due to Jallikattu was
submitted before the Hon’ble National Green Tribunal, Southern Zone, Chennai by the

Joint Committee on 17.08.2021.

Further the Hon’ble NGT (SZ), Chennai in its order dated 23" August, 2021 has

ordered the following

e 9. The responsible officer who is representing the 6th respondent
association is directed to file an affidavit that they will comply with the

recommendations made by the Joint Committee appointed by this Tribunal.

10. In the mean time, the District Collector, Tiruppur District is also directed to
assess the amount required for the purpose of carrying out the recommendations and
file a report to that effect before this Tribunal, so that, this Tribunal can direct the 6th
respondent to pay the amount or carry out the recommendations under the supervision

of the District Collector and the State Pollution Control Board to their satisfaction.



11. The District Collector, Tiruppur District and the 6th respondent are directed
to file the report and affidavit respectively on or before 31.08.2021 by e-filing in the
form of Searchable PDF/OCR Supportable PDF and not in the form of Image PDF

along with necessary hardcopies to be produced as per Rules.”

The District collector in his letter Na.Ka. 21341/2020/E4 dated 26.08.2021 has
addressed the Project Director, DRDA. Tiruppur. Revenue Divisional Officer, Tiruppur,
District Environmental Engineer, Tiruppur North, Assistant Director, Department of

Geology and mining for necessary compliance.

The Assistant Director, Department of Geology and mining, Tiruppur vide his
letter dated 27.08.2021 has submitted the details to Revenue Divisional Officer, Tiruppur

for imposing the fine.

Based on the report of The Assistant Director, Department of Geology and mining,
Tiruppur, The Revenue Divisional Officer. Tiruppur has calculated the fine amount of
Rs.1,56.723 /- (One Lakh fifty Six thousand seven hundred twenty three rupees only)

towards illegal mining of gravel in the mentioned area (copy Enclosed annexure -1).
The calculation details are as follows
[. The quantity of illegal Minerals mined - 682.5 Cubic Meter

2. As per Tamil Nadu Minor Mineral Concession Rules 1959 Rule 36A fine

amount is as in the table

| SL. Details | Quantity of illegal | Calculation Amount in
No | Mineral mined | Rupees
1 | Minerals cost 632.5 M’ 682.5 X 160 1,09,200/-
Rs.160 e
2 | Seigniorage 682.5 M° 682.5 X 33 22,525/-
Cost Rs.33
3 | Fine Amount - 25000/-
4 | Total 1,56,723/-

3. The president Alagumalai village Panchayat has informed that the cost incurred
for cleaning of Solid Waste generated during Jallikattu is Rs.35,500/- only

(Thirty five thousand five hundred only) bill copy enclosed..



The breakup for the total amount to be levied is as mentioned in the below table

Total fine amount calculated for illegal rﬁining of minor“{s. 1,56,723/-
mineral

‘Total amount incurred towards cleaning  of Solid Waste | Rs. 35.500/-
generated during Jallikattu by Alagumalai village Panchayat

Total amount to be levied Rs.1,92,223/-

L

It is most respectfully submitted, that the total amount of Rs.1,92,223/- (one Lakh
Ninety Two Thousand Two Hundred Twenty Three rupees only) may be levied tfrom the

Alagumalai Jallikattu Bulls’ Welfare Association.

M2

ey ﬁ
District Environmental Engincer, District Collector
TNPCHB, Tiruppur North. Tiruppur District
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Mr. M.K. Subramanian for R6.

Page1of9




1.

.f\}

ORDER

The above case has been filed by the applicant alleging that the 6t
respondent association had conducted Jallikattu function on 31.01.2021
in the property belonging to Arulmigu Muthukumara Bala
Dhandayuthapani Temple in Alagumalai Village in a hillock spreading
to an extent of 70 acres without obtaining necessary permission and

thereby, caused damage to the property.
- 1 b 3
This Tribunal while admitting the matter, as per order dated 25.03.2021,

appointed a Joint Committee to go into the question and directed them
= Yo
to submit a report and the case was originally posted to 10.05.2021 for
A 4/ v M
that purpose. Thereafter, it was taken up on 21.06.2021 and again on
= =2

— "
-~ ive
sy

14.07.2021, and-adjourned the case to 11.08.2021 [Qr: completion of

i
r @ .a P

_ - L.} <
pleadings and corisideration of report. On 11.08.2021, it was adjourned

-7 .Y i
to today by notification. P o s
- Y [J‘l.”'\ y T . Fd

b Y e, %t -

When the matter'came {fi:)"fa}' Lhe?r;yg _md;'i:;r‘s ﬁfrough‘\f ideo Conference,
Mr. KS. Karthik Raja represented the applicant.  Nrs. M. Sumathi
represented 1% respondent, Dr. D. Shanmuganathan represented

respondents 2, 4 & 5 and Mr. MK, Subramanian represented 6t

respondent,
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The Joint Committee has filed a report signed by the members with
dated 10.08.2021 e-filed on 17.08.2021 and received on the same day

which reads as follows:-

“IOINT _REPORT _OF THE INSPECTION TEAM
SURBMITTED BEFORFE THF HON'BILE NATIONAI GRFFN
TRIBUNAL, SOUTHERN ZONE, CHENNALIN THE MATTER
OF ORIGINAL _APPLICATION NQ.89 OF 2021 (S7)

THIRUKMAMUTHUSAMY GOUNDER VS THE MINISTRY
OF FNVIRONMENT FOREST AND CLIMATE CHANGE AND
5OTHERS AS PER ORDER DATED 25TH MARCH, 2027,

4 %

4 M the Malter of Orighl application N(F.S%QG:’:;, Thiru,
KM, Muthisany Gewnder Vs The Ministry of leir-!mugur
Forest Amd Clinmate Change and 5 others Hie Hon'hle NGTV(S/) has
passed an arder dated 25032021 to constitute a cmmm'f.‘wJ
mmpmmg of the following  members namely (I) ﬂ!slm!}
C'nflrrfnr, Tiruppur District, (2) A Senior Qfficer fmm the Himdu
. A Mhmmtk and Charitable l-rzclmmuurt Departnent (HR& CE) ofﬂ'!m‘ P
_ nm*rrf"} deputed by dts Lmnmrsumwr Himdu RJigmm amd
~ Chnzrrmlrh Endounnent fhpnrtmm! (HR&CE) L'itumm (3) The
. [hmamnu[ har:'xf Offmr [DI’O) Irrummr Pon,s,f’ D:mcmu &) A
3 ‘wnmr njjrwa jmm HlL Taimil (\'r1u'1."f"nlfuhm.' Couhl-l Board
(TNPCB) ns fILprl?(‘r! w rl< Efwnmm‘!o inspect tie area fin question
and sabanid_fuchual ag qwell as action taken report rf there is auy
violalion forud.
i Hiis regard Hie Menber Secretary Tl Nadu Pollution
Control  Beoard  Chennar vide Letter No. TNPCB/LAIW/LA-
HI/NGT/A08735/2021 Dated 21.04.2021 has nominated District
Enviresniental Engireer, Taneil Nade Pollution Control Beard,
Tirupprr Nerth as Member of Joiut Connnittee from tie Tanil
Nuit Poltution Control Bonrd
The Connmitter has carried ont the field inspection to the

area whicl s a subyect matter in 0.A. No 89 of 2021 on 03.08. 2021
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and subsequenitly inspected site on 09.08.2021. The report regarding
Evviranmental damnge cansed diee fo )’nH.r'Amm s submitted as
felow,

Alagumalar is o wvillage  panchayat in He Pongalur
Panchayat Union in Tiruppur District of Taui! Nadu State. It is
located 21 KM from District headquarters Tinupur, 8 KM Sfram
Pongalur. The Jallikatti cvent wwas organised by Alagumalai
[nllikattu Bulls' Welfare Association on 31.01.2021,

The location wwas it the foot hills of the Alaguniala
Mettlzcksnarasamy  Baladandayuthapaui Teuple in Alagimalai
village, Tiruppur South Taluk, Tiruppur District. Nearly 860 Bulls

were participated i the Alagomalai jallikalifi eoent. The location of

e Bull taming event was surronnded by Temple land in the Enst,

i the west Koduvar Lo Nacltipalayam Road, in the Nerth Private
dry Agrt laund aud in the south Alagmalad Villnge Rood, ’
1o During inspection dt was noticed that presénily the
lacation was found clean and there is no solid waste fornd in thal
4 i
ared. i
(:-n
> 2. I the Western side of the temple land Top smb/ Gravels
uwiﬂmml‘ removed for a rh‘p!h :rfrriwr 1.0m 1o 1. Sm: Tm view of -

—, 2
the «mm is stown i thebeloie phnthm;uh L?

“_, ~

:_‘3;. Traces of Hie bushes aud thorns n"ruu}.l'e:;iﬁwn and near
In Hrhn”n:wm,ruhlﬂn noticed o, -»::‘ 4

4.1 u‘ ag i nri:ud by Hw Im:b’ hurl:,r Hmt _aronnd 500Kg
nhmg af Hills ,&:.‘h Srated dumtg jm‘hk:rfur event was collected and
Hie samte was disposed as imanire for agricullure ;nnf;mﬂ'..

S, At was informed by the local body that around 200Kg of
areca nnt plates and paper cups used during the Jallikattn event
were disposed Dy the local body.

6. [t was inforned by the local body that the waske generated
from the temparary shops functioned during Jailikattu cvent were
collected and disposed by the shop owners themselves.

6.1 It is furtler submitled tHut as per Forne - "A” Register
taintained by Revemse Departwent,  the land - Defongs  to

Muthuksomarasoami Matar tewple, Hauwmantharayan  tenple,
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and subsequently inspected site on 09.08.2021. The report regarding
Environmental danage enused due to Jalikatlu is subnritted as
below.

Alagumalar is o wvillage panchayat in the Pougalir
Panchayai Union in Tireppur District of Toail Nadie State. 1t is
Jocated 21 KA from Disteiet headgrarters Timprr, 8 KM from
Pongalur, Tl ullikatte coent was orgnnised by Alagumalai
Jaltikattee Bulls' Welfare Asseciation on 37.01.2021.

The location was i e foat hills of He Alagunmlai
Mutlkrmarasamy  Balndoudayuthapani Temple in Alagunalal
village, Tiruppur South Taluk, Tieuppur District. Nearly 860 Bulis
were participated in the Alagioualad jallikatli cvent. The location of
Hie Bull ;,:rrrl‘r:.q coentt wis svrotnded by Temple land i the Enst,
in thy west Koduvai fo Nachipalayam Road, in the Nortl Private

nfngu land and in the south /\t‘w':emrn’m Village Road. P

1. During inspection it was moticed that pn»@rmg the

tocalivn was fornd clean and there is o solid waste feund o that
i >
e

s

2. D the Western side of the temple land Tnp: /f.)r!hL 5

u‘rztjwwi remaited for adeptle of about 7.0t fo 7. bm: Th: vidtw of <

0 o
the c«mn is showas o the bdepimfr wraplt. Lt
L
e i
~"3. Traces of the bushes aml thorns removed from and near
€ LA
,Inh'rkrz”n tlu)tlﬂ! field are mrfu’e ey e ':;;E " ,

B i’ zvm‘*mﬂrnnui by the erd hatilf !.’mf _aroumd 500Kg
rfhng of Bulls A‘ 1 mh’r! a’rmng frz}hiurufr eoent was collected and
Hr. sanw was disposed as mantere for agricolture pm‘,ﬂnw.-

5. 1t seas mformed by Hie local body it aronnd 200Kg of
arcca nut plates and paper cups used during the Jallikattu coent
were disposed by te [ocal body.

6. It was iformed by the local body that the waste gencrated
Srowmr the temporary shops functioned during Jallikattie event were
coflected aud disposed Dy (e shop owners themseloes.

6.1 1085 further submitted that as per Forne - "A” Register
maintained by Reoenwe Deparbent,  the land - belongs to

Muthukseraswany Malai feneple,  Hanwmantharayan tenple,
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Pillaiyar temple, Iduban temple, Mandapane and Foot path, nol
meattioned as 'Forests'. During the joint tuspection ne suclt trees or
Natural grown forests in his aren expect some lhorny species,
Henee, it is reveal that no such daage cansed to the enviromment.
6.2 Further it is subiitted that there is a scope for planting
nalive species in that area to maintain the encironnent for which
temple anthority will maintaiin the green cover by planting untive
specivs.
7. The latal area of the temple lond in Survey No32, is
7040 acres classified as fewple prrantboke, within which in te
western side, gravel was fonnd to be removed for a depth of abont
IM to 1.8M in the area of 52.6M X M X6.3M and henee the
topograplny s been altered i that area die to thie physical clmnges
wade when levelling the land for tle Jalfikattu. |
) 8. Small bueshes and various anusable trees were cnd down
i e teraple tand (snrocy No: 32) and o medicinal plauts or lerbs
. werecntdowon i the area. i
Based on e field inspection it is most ru.-p:’EfﬂM:/

sul';}m ted, that at present there is ne siguificant (fﬂ”lﬁ?t cansed to

¥ the u' droanient duie Lo ]nH:A;riu cvent in thie said locality.
C,. 1. Howeoer it 18 bu!wu!fml thut Hie cost r:,f'(h-.pmn! of solid
i
¥ A nm:,!vv'mrum'd by the lecal body may be re uwuud jruu- the

Ahrguumhu]u! ikaltu BHHS‘ Welfare x‘mnr:zt!mrh P

. The }ﬂ'“}:mrl u'mmu: mm!c m Hu"?a apile lamd mai be
Tt'h'ﬂi"t’d at the (‘mr uf i Alngunmim }r:!hhn!m Bm’h Welfare
/\u‘ormfmu,,bl,f Silling the gravel and phaling seme fr s siifable

Sfor the termin,”

The Tamil Nadu Pollution Control Board has filed their report dated
09.08.2021, e-filed on 10.08.2021 and received on 13.08.2021 more or less

reproducing the joint committee report which reads as follows:-
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"REPORT OF THE TAMIL NADU DPOLLUTION
CONTROL BOARD SUBMITTED BEFORE THE HON'BLE
NATIONAL  GREEN  TRIBUNAL,  SOUTHFRN ZONF,
CHENNAL IN THE MATTER OF ORIGINAL APPLICATION
NO.8S OF 2021 (52) THIRU KMMUTHUSAMY GOLUNDER
VS THE AINISTRY OF ENVIRONMENT FOREST AND
CLIMATE CHANGE AND 5 OTHERS. AS PER ORDER
DATED 25TH MARCH. 2021.

In the Matter of Original application No.89/2021, Thiru,
KM, Muthosany Gonnder Vs The Ministry of Environnwent
Forest /‘Ujd Climate Change and 5 olfiers Hy me;!ll:‘ NCGT (SZ) has
passed ai onder dated 25032021 fo constitite a - connnittee
comprising - of e fellowing —nresnbers wamely (1) District
Collector, Tiruppnr District, (2) A senior Officer fron Hue Hirfﬂ'n
“Religions and Charitable Endotement Departutent (HR&CE) of it

area as deputed Ty ils commissioner, Himdn Religious uml,

Chm'ih:”' Eudownent ['J-'p:rr!'mwn' (HR&CE) C'!mrmrf 33 The
Dimsmrml Forest Officer (DIPO), Tiruppuer Forest Dmmon &) .
qrr.mr officer from the Tmu.'! Nudu Pollution Cmr!rﬂ! Bourd
(INI’CH) as deputed bypits dmmmm fo inspect Hie n’;;a inn question
and qdvgrr Jactual as well as action taken n‘pﬂrﬂ .:}t' there 'is auy
wnlufmﬁfuuud A P, ::W/

y - .

C r!n. wwlnl’ Hu Menmber %un,th Tl '\J'rnhr Polliition
Control Board Ch f'mm! tr'ml “Telter "' No. TNPCB/AAIN/TA-
1HI/NGT/008735/2021 Dated.21,04.2021 fs. noiinated District
Enatronmentai Pugineer, Tamil Nadu Poltution Control Board,
Tiruppur North as Member of Joint Connmittee from Hie Tamil
Nadu Pollution Conirol Board.

The Comnmittee has carricd ont tw field fnspection to Hie
arca whiclt is a subject matter in 0.A. No 89 of 2021 an 03.08. 2021
and subsequently tnspected sile ope 02.08.2021, The report regardiig
Environmental domage caused due to Jallikatlie (s subitted as

helow.
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Alagunalai is a village  panchayat in the Pougalnr
Panchayat Union i Tireppur District of Tamil Nadu State, It is
located 21 KM from District leadquarters Tirupur, 8§ KM from
Pongalur, The [allikattu cvent was orgaised Iy Alagunialai
fellikattee Bulls' Welfare Association on 31.01.2021.

The lacation was in the foot Iills of the Alagunmlai
Mutlukimarasamy - Baladandoyuthapani Temple i Alagumalai
village, Tirnppur Soutl Taluk, Tiruppur Districl. Nearly 860 Bulls
were participated i the Alagunatin jallikalfie cvent. The location of
tre Badl tanting coent was surrownded by Temple land in the East,
in Hwe west Keduoai fo Nachipalayan Road, in the Nortl Private
dry Agri {au.»i and i the south Alagimalai Village Road.

1. During inspection it was woticed !:’rat preseptly e
location was foroud clean amd there is no solid :'unsn'_ﬁ:umli i that
areq. : .
2. In the Easteru side of Hie loention Top soils / Griwels was
Jound remaved for adepth of about 0.5m to 2.0m in two stetches

about aOm & 20 m. The view of the smne is shmun in the below

phoiugmph :T:.
!

=1 3. Traces of flie bushes rmd thorns removed from amd’ ‘near -
jrz!hﬁu:!!mm ut field arenoticed - F’

w"# It was informed by the local body Hml umrmrl afl():\g
s
dung of Iithfw quum.knf during fall hattin eve mI wu-. cht ted aind

the same was ;hspﬂmim nwanare ﬁrr rx‘sm*ﬂ[!'un. jurpase.

E zmz:mﬁ\mn'd bv fhie. Imnl !vu dy that aranmd 200Kg of
areea il plales and-paper cnps used during the }nl?:’kaim evenlt
were disposed by Hie local bod)y,

6. 1t woas infored by the local body that the waste generated
from the temporary shops functioned during fallikatt cvent were
collected and disposed by Hie shop oeoners themselves.

Based on the field inspection it is most respectfully
subuitted, tat at present there is no significant damage cansed fo
the enwirenment due to Jallikati coont in Hie said locality. Hotweoer

i is suburitted that the cost of disposal of solid waste tncurred by

Page 7 of 9
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8.

10.

Hie local body may be recovered from Hie Alagromalai Jollikatin

Buils' Welfare Assecialion.

The 6% respondent has filed their reply affidavit svith documents.

It is scen from the report that necessary permission has been granted by
the District Collector, but in the conclusion portion, they have
mentioned that certain things will have to be done by the commiltee,
which conducted the function.

The learned counscl appearing for the 6 respondent SE!hl"ﬂi“L’d that

they are preparéd to comply with the recommendations made by the
} !

committee. 7 Yo

s ) A ; ; ; .
The ‘responsible officer who is representing the 6t ‘respondent

—

e
s

comply with the
= p Ly ¥
recommendations. made by the_Joint Committee .{p'pointud by this

\ e o 1
- e, S g

Tribunal. ‘(’ i Q/?f
3 (’:",/ A ?“".:. ; Vi
b .

association is directed to file an affidavit that they will
* ’ ) %

p———

B £ - ..' I-,.-\“ Vs ; oo .
In the mean lime, the/District Collector, |Tifuppur District is also
= e 4 \ I"w"'“‘f 182 L i :

directed to assess the amount required for the purpose of carrying out

s

the recommendations and file a report to that effect before this Tribunal,
so that, this Tribunal can direct the 6™ respondent to pay the amount or
carry out the recommendations under the supervision of the District

Collector and the State Pollution Control Board to their satisfaction.
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wrerlL sRmEGYS Qurdumem,
sumamd GarlLml fluf,

sHOET® wrE&sC i () aurflu,
Blog. Aol ardi.

5.8. 194/2021/211 mret : 28.08.2021.
oy,

Qurget: gafléoi® - Houst wralis - Apint Qape alLn -
Sw@uma grun - 31012021 g godsal@ Deysd
peoLGuing - Csdlu usen &ilumwd, QFstmsr SUYE(D - LG
Sowr  B9/2021 ghly prer ;23082021 - pLeméms
CuhGarst s - giflémes s - Qgrefures.

uriea: 1. Sl wreill g CAut syah. 5. 21341/2020/24 pret

26.08.2021.

2. 2@, uslllud uigh smssgm Smm BuEEET, 2.5
BuiEst (Gur) sgph. pe  1022/2021/safllus/ st
27.08.2021.

seres

umiremey 1-60 sramd spzsd Aeigt wrelih, Aol OznE i,
Slv@uman dlymmd, U et 32-6 Sigiegiiaidl s vent s@&siuLg QsrLiure
Cupuy GLsdmer s Sy Cupblarmi() s@ésiul@am anflusdHar wElSmar
e G0, win Gss whinlmear siadlL Qo afléms symiu Qsflailsain L g Gufls,
unrensy 2-s7uie Sl uafSlush uhmi EIMSSSMD SmaT EwdEET Setaugory sifléma
Dieflggensmm.

Sl wraL b, Aty Qamne i, SiELme Slomoh, ys st 32-6
aipuodflerid) s wenr a@éaiuLg s fuiulLg Qamfurs 27.08.2021 fattaafy]
Aty Qane avcrcdor, ysuue whme erRasEmD e el usiiflusmer, safdgimsm
alLridut  (saflon), sw@oome  Smo Hire  sgiaei SpEGumTR)  @en Spiiey
CupCamsierio @, Cuhuy fusdmer Osbe oedmrélummenus o s Sieeunel gemaf)
QelwiucL gey, Cuiue Pusddlpis 2 fu Slpustied 6825 sanfiLi (surt 75 arfl
Geur(B) aslymeusd went @ SaiUL Betarg QafusnnmAng.

amGey, Pelaflarg g, 1959 Ly sflisnE fysaflu egms s,
92 mer. 36-A wipe 19570 () seflob wige eEes (gopiu@sss wam
Crbu@pgiet) olin, Oilsy 21 (5) iy Baréms CuiQanarara, G, syremsmsm
o, 107, Qemfld (mb.snb.d2) geom, et ¢ 06.07.2017-a Vs G &7 BULT dymaus
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ABSTRACT

"z and Minerals — Tamil Nadu Minor Mineral Concession Rul_es,
“=ended to collect the cost of the minerals used for bonafide
_ =oart from Seigniorage fee - Cost of the minerals fixed for the
- = Orders - Issued.

Industries (MMC.2) Department

£y 017 Dated:06.07.2017
Gomadarngdl — el 22,
HmassirEneui Syeer® —2048 -

Read:

0. (Ms) No, 168, Industries (MMC.2) Department,
o zted: 18.09.2012.

=0, (D) No. 89, Industrics (MMC.2) Department,
~ated: 02,07.2013.

2.0. (D) No. 12, Industries (MMC.2) Department,
Cated: 01.02.2014,

=.0.(D)No.137, Industries (MMC.2) Department,
Zated: 10.09.2014,

5.0, (D) No. 214, Induslriecs (MMCI2) Department,
Dated: 03.11.2015.

5.0. (D) No. 27, Industries (MMC.2) Department,
Dated: 24.02.2017.

From the Commissioner of Geology and Mining Letter
Rc.No.10197/MM6G/2012, Dated: 19.05.2017.

AN

e Government order first read above, the Government has amended

* Tamil Nadu Minor Mineral Concession Rules, 1959 so as to enable the
~gnt tq coflect the cost of the mineral along with seigniorage fee In
avoid misuse of the concessions extended for bonafide public

3 und_er_the said rule. Further, a Committee was constituted consisting
-vmmissioner of Geology and Mining, the Chief Logineer (PWD) and the
-“gineer (Highways) to arrive the cost of the minerals al quarry site and
nmend the zame to thz Gavernment so as to include ‘the cost c5the

%D i 1 U {54 U'L'U I 1CE5E EO 15 -
l ” ' 3107 t t(} LUSCr Df ar t (2. l.S U”de
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2

Orders second 1o fitth read above,

; ent |
2 la b igkiabiet sinerals for the years 2012-2013, 2013-

cd the cost of 0 .
1015-2016 respectively.

In the Government Order sixth read ahove, the Governmentl
he year 2016-2017 as follows:

('_T,O\,'erf;m(.’.ﬂt fix
2014-2015 and

&
the cost of minerals fort

e A T Cost of the

Cost of the Mineral
Name of the Mineral | (per load of 6
Minor Mineral (Per cu.m.) cu.m.)
. (iﬂ RS) (in RS)
AR > M oo - ; N— e e SR
TRough Stone 325.00 1950.00
(Only Raw
AMaterial) 1 L]
‘ Gravel | 13700 |  822.00
S/ Saviin. | BL00. | 45600 |
4. In the letler seventh read above, the Cormmissioner of Geolo:

Mining has informed that the Commiltee consisting of the Commissic™
Geology and Mining, the Joint Chief Engincer (Irrigation), PWD, WRO &
Superintending Engineer, Construction & Malntenance, Highways Dep&a’”
constituted under rule 7 of the Tamil Nadu Minar Mineral Concession -
1959 has suggested the following rales as the cost of minor minerals ex.
seigniorage fee al the quarry sites for the year 2017-2018:

e e et e et e

r [ Cost of | Cost of the
Sl Name of the the Mineral (Per
No. Minar Mineral Mineral | lLoad of 6
(Per cu.m.)
I 170 % S
|~ {Amountin Rupces) |
@ GLoe I @ 1 @&
1. | Rough Stone
{Only Raw 371.00 2226.00
___| Material) '
2. | Gravel | 154.00 \_A__gy.o"o_
3. | Earth / Savudu 91.00 546.00 |
5. The Gavernment carefully exarmined the recommendatior:

Commitlee and the proposal of Lhe Commissioner of Geology and Mir

has decided to increase the rates of the minerals at 15% over and at:
rates lixed for the year 2016-2017 in the Government Order sixth rez:
and also rounding them Lo next higher ten rupees. ' T

18



~-"Zingly, the G
="215 excludin
T ine |

vernment fix the

g Sﬂfgﬂlnrage rpu
cases to be

followiing rates as the cost of
at the quarry site for the year
granted In the year 2017-2018 under the

=t the Tamil Nadu Minor Mineral Concession Rules, 1959:
S A Cost of the
SO Mineral (Per
) Name of the Mineral Load of 6
S Minor Mineral | (Per cu,m.)
. | cu.m.) | -
(Amount In Rupees) |
1) (2) (3) (4)
1. | Rough Stone
(Only Raw 380.00 2280.00
Material)
2. | Gravel 160.00 960.00
3. | Earth / Savudu 100.00 600.00

“ne rates fixed by the Government at para 6 above shall take
o 8104, 2017,

Tnis order issues with the concurrence of Finance(Industries)
-“twvide its U.O, No.28955/2017, Dated 06.06.2017.

(BY ORDER OF THE GOVERNOR)

ATULYA MISRA
PRINCIPAL SECRETARY TO GOVERNMENT

- - tional Chief Secretary to Government,

-.= and Minor Ports Department,

=~ at, Chennai-9.

~cipal Secretary to Government,

Jorks Department, Secretariat, Chennai-9.
-~ =f Engineer,
: orks Department, Chepauk, Chennai-5.
“nief Engineer,

zys Department, Chepauk, Chennai-5.

“ommissioner of Geology and Mining,
-v, Chennai-32.

“= District Collectors (through Commissioner of Geology and Mining).
to:
. Hon’ble Minister (Industries), Chennai-9.

:ace (Industries) Department, Chennai-9, S
-stries (OP.II) Department, Chennai-9.

/l Forwarded / By order // \H °. L\

SECTION OFFICER
ary
144 2003
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Part 11l—8eciion 1{a)
General statutory Rules, Motifications, Orders, Regulations, etc.,
issued by Secretariat Departments.

NOTIFICATIONS BY GOVERNMENT

INDUSTRIES DEPARTMENT
AMENDMENTS TO THE TAMIL MADU MINOR MIMERAL CONCESSION RULES, 1959

" [6.0. Ms. No. 103, Industies (MME.1), 28lh December 2017,
il 13, Comathmisd,  Almowiumon 2yErR-2048.]

Ne. SRO A-60[a)I2017.

*In exercise of Ihe powers conferred by sub-seclions (1) and (1-A) of Seclion 15 of the Mines and Minerals (Requlation
and Development) Act, 1957 (Cenlral Act 67 of 1957], he Gavernor of Tamil Madu hereby makes the following amendments
Io the Tamil Madu Miner Minoral Concesslon Rules, 1959.

ALENDMENTS
In Lhe said Rules,-

(1) In rule 8, in sub-rule (&), In clauso (c), in sub—clausa (i). for Ihe oxpression “which Is payable al 10% of the lease
amount or five thousand rupees whichever is greater”, the expression “which is payable at lwenty per cent of the lease
amotnt or len housand upees whichever is greater” shall be substituted;

(2) inrule B:A, in sub-rule (9), in clause {b), for the expressicn “shall deposit ns securly len per conl of the bid /
tender amount for which the lzase has been granted by the Slale Governmenl or Rs. 20,000/~ (Rupees lwenly thousand
only) whichevor Is highor”, tha oxpression “shall doposil as socurity twenly por cenl of the bid / tender amounl for which
lhe loase has been granted by the Slale Government or Rs.40,000/- (Rupces forly thousand only) whichever is higher” shall
e substiluled;

{3) in rule 8-C, in sub-rule (5), in clause (b), for he expression “demand dralt lor o sum af Rs. 20,000/~ (Rupees wenty
Ihousand only)”, the expression “demand draft for a sum of Rs. 40,000/~ (Rupees [orly housand only)” shall be subisliluled;

(1) in culo 19-A,-

(i) in sub-rule (4), for the expression "a sum of Rs, 5,000/ (Rupees five thousand only)", Ihe oxpression “a sum of
Rs.10,000/- {Rupees lea Ihousand only)™ shall be subslituled;

(i) in sub-rule (14), in clause (i), for lhe expression "a sum of Rs. 20,000/~ (Rupees twenly thousand only)”, the
expression “n sum af Rs, 40,000/~ (Rupeos forly thausand only)” shall ba substituted;

(1]

i=1 (o) Ex. (117)
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(5) vl 22, for tho expression *The amounl ol dupos

it shall not ordinarlly o<cand Rs50007 \he uxprossion “The

amount of deposit shall nal erdinarly axenad Rs. 10,0007 (Ruppoes 1an thersana only)'shall be substituted.

(8) for Appendix i), the foliowing Appentie shal bo subshiuted, namely:-

NOTINTE

Peirtibing

(1
!

0

St
MNuenlicr
(n
|

"APPENDIN-I

A. RATE OF SEIGNIORAGE FEE

Niwtior of tho Minoe Muioeal

(2

Buililing and road construction stoncs other than granite

li1) Rough stanes including Knandas and boulders
(b) Sizo reduced (broken or crushed) malerics inchuding metal jully, baltasl,
millstone and hand chakas: aned
(1) | At
GRANITE
(1) Mack granite
(b} Red, Pink, Grey, Green, While or other celoured or molli coloured

granies or any clier rock sutablo for use as omamental and decorativa
stonos,

Ordinary Sand

Earlhv and twrf for ratsing bunds or liling purposos and ordinary clay including
sl Lnck, eacll and tile ahy thal ean be used for brick and e mamufaciure
ond olher potlaries,

Limestene, Limueshel and Baskar hat con be ased in kina for manulacture
al lime rugquired lor uze as builting malerials.

Pehbles amd podules of chalcedony. quarlzite, int, ole,
Stealite and olhar stonas for use [o make housaholil ulensils and carving,

All olher minor minerals nol horein specilicd,

B. RATE OF AREA ASSESSMENT

Name of the Mo Mineral

(2)
For minerals specilied in SLMas. 1 and 3 1o 7 undlar the headmg “A, Seignicrage
Fea™.

Far minerads spocified In S1Mo.2 under the heading
AL Selgirarags Foe®

For all other mingr mincrals nal harein spacified.

Rale of Sefynicrage Fee
e cubic moeleo
(inn Rupores)

3
46.00

A0.00

3000

3.050.00
232100

120,00
2600

140410

19500
52.00

30%  (Thirty por cent af lhe
local makol value ol tho
mineral ol pit mouth)

Rate of arep assessmoof
rer heclare per g
firs Rupoes)

)]

150.00

400.00

150,00
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